
email- rorpcb j odhpur@gmail.com
Tele:0291-2723225

REGIONAL OFFICE
RAJAS'rHAN STATE POLLUT10N CONTROL BOARD

Plot Noo SPL-2,Ⅳ l.I.A Phase‐ I,Basni,

Jodhpur-342005 (Rajasthan)

RPCB/RO/Jodh77NGT‐ 39,36q、 DArE \61: leozr

The Registrar,

National Green Tribunal (CZ),

Bhopal (M.P.)

Sub- Submission of factual Report in compliance of direction issued vide order dated 05/01/2022, passed

in matter of Original 1\pplication OA-9512021Babu Lal Beniwal V/s State of Rajasthan and Ors.

Sir,

The Original Applica.ion 95/2021 has been filed before Hon'ble Tribunal highlighting the issue of

operation of an industrial plant named M/s Rajasthan Agro Vet Products, Khasra No. I105/01 and 1105/2

Hingoli Tehsil Bhopalgargt District Jodhpur, in spite oforder for closure of factory from Rajasthan State

Pollution Control Board.

In this matter it is to subnrit that iWs Rajasthan Agro Vet Products is a chemical factory engaged in

manufacturing ofDi Calcium Phosphate @ 6000 MT/Annum. This industry was established and operated

in year 2019 after obtaining previous Consent to Establish and Consent to operate, under provisions of
Air Act 1981 & Water Act 1974. This consent to Operate was issued on dated 2210512019 lCopy
attached as ANNEXURE- I (5 Pages)1. Subsequently, in year 2020 complaints of Air & Water pollution

were received against indur try and after verification of complaints the State Board revoked the consent to

operate and issued Directicn, under Section 3l A of Air Act l98t and 33A of Water Act 1974, on dated

15/02l2021lCopy.ttached gs AIINEXI]RE-II (3 Pages)l due to reasons mentioned therein. Later on the

industry taken the con ective measures and submitted its reply regarding rectification of
causeVshortcoming for revrcation & Direction. After verification ofthe reply ofindustry the State Bofid
issued Consent to operate [Copy attached as AITIIIEXURE-III (6 Pages)l arrd revoked the Direction

under section under Secti(,n 3l A of Air Act 1981 and 33A of Water Act 1974 on dated 2ll05l212l

[Copy attached as ANNE {LRD-IV (1 Pages)1.
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email- rorpcb j odhpur@gmail.com
Tcle:0291-2723225

REGIONAL OFFICE
RAJASTHAN STATE POLLUT10N CONTROL BOARD

Plol Noo SPL‐ 2,PII.IoA Phase-1,Basni,

Jodhpur‐342005(Rajasthを in)

In matter of said original l.pplication Hon'ble Tribunal has passed an order on clated 05101/2022 and vide
point no' 6 of this order c:lled a report on matter in issue from a joint comnr ittee consisting collector
Jodhpur and one represen ative of Rajasthan state Pollution control Board. In order to comply with
direction of Hon'ble Tribrrnal and to get the factual report on matter in issue, the District co,ector
Jodhpur constituted a joilt team comprise representatives of Revenue Department, Rajasthan State
Pollution contror Board, Department of Medicar & Hearth, state GrounJ water Department &
Agriculture Department' The team inspected the factory & nearby area on datecl 2l/01/2022 and prepared
"Mauka Fard" & also collected samples of Ambient Air, Stack emissions from rhe unit and ground water
& soil in vicinity of facto y premise' A team of Medical & Health Department also conducted health
survey of area and the SDM Bhopargarh obtained a report from veterinary hospitar regarding death of
animals in area' All analys:s and survey reports have been received from concerned department and have
been compiled' Here it is important to mention that as per findings of team irt present the industry is
operating with valid consertt to operate under provisions of the Section 25126 of the water Act 1974 &
Section 2l ofthe Air Act l()glissued by Rajasthan State pollution Control Boarrj.

A copy of factual report in form of "MAUKA-FARD- and anarysiv survey rel)orts [copy attached asANNEXURE-V (27 pages rr are being attached for kind perusar and further directions.

Regards,

Yours Sincerely

ゝ

Enclosed- As above
(Amit Sharma)

Regional Officer



Regional Office fodhpur
Rajas:han State Pollution Control Board

SPI -I, Phase-I, Basni Ind. Area, fodhpur
Phone: 0291-2723225
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Registered

File No  :   FcTech〕′JOdhpur(3hopalgarh〕 /1613(1)/2015‐ 2016/725‐726
0rder No:   2019‐ 2020/,odhp Лr/8003

Date:  22/05/2019
Unit ld :   72663

M/s RA,ASTHAN AGRO VET PRO DUCTS

462 3eniwa10n IC Dhani,Hingoli Tchsil:Bhopalgarh

District:,odhpur

Sub:  Consent to operate  un(ler sectiOn  25/26of the Water (Prevent10n  & COntro1  0f POllutiOn)

Act 1974 and under section 21(4〕 ofAir〔PreVen●on&Control of Polution)A∝ 1981.
Ren  YOur apphcation for COnsentt0 0perate dated 28/12/2018 and subsequent cOrrespondence.

Sirj

consent to operate ur der the provisions of section zs/26 of the water (prevention &
Control of Pollutionl Act, 1974 (hereinafter to be referred as the Water Act) and under section
21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereundr:r is hereby granted for
vour MIASTHAN AGRo vET pRoDucrs plant situated ar Khasra No 110s/1 and 110s/z
Hingoli rehsil:Bhopalgarh )istrictlodhpur, Rajasthan, subiect to the following conditions:-

l That this Consent to Ope:ate is valid for a period fromZa/LZ/ZOlato 3O/ll/ZOZ3 .

2 That this consent s granted for manufacturing / producing fo[owing products / by
products or carrying out the fo[owing activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with unit

DICALCIUM PHOsPHA「 E Product 6,000 00 ToN/ANNUM

3 That t]ris consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in ca )acity or change in fuel.

4 That the quantity rrf effluent generation along with mode of disposal for the treated
effluent shall be as under:

鼈
」
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Regional Office fodhpur

---BEB$Erq-

ffi sPL'I' Phase-''.iii'r2i:i{ii;rodhpur

\r
Registered

FileNo : F(Tech)/fodhpur(Bhopalgarh)/1613$)/2015-ZOt6/7ZS-726
OrderNo : 2OL9-2O2O/lodhpur/8003

Date: ZZiOS/20L9
Unit Id ; 72663

Type of effluent Max.emuent
generation

〔KLD〕

Recycled Qty

of Effluent

(KLD〕

Disposed Qty ofeffluent
(KLD)and mode of disposal

Domestic Sewage 1000 NIL 1000

Septic Tank and Soakpit

Trade Effluent 8000 8000 NIL

Ileuse in Process

That the sources of air emmissions along with pollution control measures and the

emission standards for :he prescribed parameters shall be as under:

Sources of Air Em rnissions Pollution Control
Measures

Prescribed

Parameter Standard

DG Set〔 25卜ⅣA) ACOUSTIC ENCLOSURE

,ADEQUATE STACK
HEIGHT

Hot Air Generator-02 ADEQUATE STACK
HEIGHT,Bag Filter,

Cyclone

5 That this consent to operate is being issued to your proie(t having investment in
Land, building plaxt & machinery as Rs, 156.00 Lacs. In case of any increase in
capacity or addition/ modification/ alteration/ or change in product mix or
process or raw mirterial or fuel, the proiect proponent is rcquired to obtain fresh
consent to operate fro m the Board.

7 That the industry shall maintain zero discharge status from the premises. No trade
effluent shall be discharge inside/ outside industry premises

Page 2 of 5 椰
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Regional Office fodhpur
Rajasthan State Pollution Control Board

SPl,-I, Phase-I, Basni Ind. Area, fodhpur
Phone: 0291-2723225

Registered

FileNo : F(Tech)/fodhpur(Bhopalgarh)/16L3(L)/ZOLS-ZOI6/725-726
Order No t Z0L9-2O2O /lodhpur/8003 Dare: z2l0s/2o79
Unit ld : 72663

I That the unit slrall comply the provisions of Raiasthan Gazette Extraordinary
Notification dated 26/05/2016 issued by Department of Environment & shall apply
for consent to op -'rate four months before expiry of this consent to establish or
apply four months before expected date of commissioning trial / commercial
production which ear ier to avoid payment ofadditional fees.

9 That t}re industry shall not dispose off waste material out side the premises to
avoid any possible nu isance to nearby industries

10 That this consent to operate is issued to the unit on the basis of documents
' submitted by the applicant, if any discrepancy is found in the document/facts

submitted by the unit then the applicant shall be liable for legal action in
accordance with provisions oflaw

11 That this consent :o operate is valid subiect to fulfilment of all the other statutory
requirements in othel. Laws/Acts/Rules as applicable

12 That the industry shall provide septic tank followed by soak pit of adequate
capacity for disposal (,f domestic waste water.

13 That the lndustry shall develop tree plantation in 33% of total plot area to
maintain air quality around the Industry especially dense plantation be done
around the loading / rrnloading area of material to reduce air pollution.

14 That the Industry shall submit compliance report of all the above stated conditions
once in a year to this office

15 That industry shall consume total fresh water of 11.5KLD (lndustrial: 10KLD,
Domestic: 1.5 KLD). The requirement shall be met by Tanker supply and ground
water shall not l)e extracted without obtaining prior permission of the Central

' Ground Water Author ity
16 That industry shal adopt good material handling and storage facilities to maintain

intemal safety.
17 That industry sh:,ll provide adequate pollution control measures and adequate

stack height on air emissions. Industry shall provide adequate infrastructure
facilities for monitori rg ofair pollutants

18 That industry shall ac opt measures to control fugitive emissions.

19 That industry shall maintain zero effluent discharge in side and Out side plant
premises.

20 That industry stLall maintain logbook for water consumption, waste water
generation, raw material consumption, total production and hazardous waste
generation ifany.

21 That Industry sha I adopt good housekeeping practices and adopt good measures
to avoid any accidentirl hazard.

".-f."^J"

J
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Regional Office rodhpur
Raiasthan State Pollution Control Board

SPl,-I, Phase-1, Basni Ind. Area, fodhpur
Phone: 0291-2723225

Registered

FileNo : F(Tech)/fodhpur(Bhopalgarh)/16L3(L)/2ot9-2or6/7ZS-7?6
OrderNo: ?Olg-ZOZOlIodbpur/80O3

Date: Z2/OS/2O|9
Unit Id : 72663

22 That industry shall provide stack of adequate height with monitoring facility at Hot
Air Generator stacl and acoustic enclosure on D.c. Set of 25 KyA within 15 days of
consent issue and rep rrt to Head Office as well as Regional Oflice, Jodhpur,

23 That the industry shall provide and maintain metering arrangement for raw water
consumption, water used in different purpose and measuring effluent generated
treated, reused and disposed,

24 That industry shall undertake suitable measures for rain water haryesting for
artificial recharge of ground water.

25 That unit shall lrot install any other sources of Air poltution/Water pollution
witiout obtaining prir)r Consent to Operate from the State Board.

26 That any incorre( t information submitted in the consent application form or
. declaration shall Ir ake tle industry liabte for legal action under section 42 of the

water and section 38 r)f the Air Act,
2,7 That emission/effh.ents found to be discharged in excess of the standards

prescribed shall be punishable under section 37 of the Air Act and under section 43
ofthe water Act.

28 That unit shall crrmply with all the conditions imposed by this Consent failing
which strict action will be taken against the unit.

29 That industry shall submit details of ozone depleting substances within one month
of issuance of this lett:r.

30 That this consent is valid subiect to fulfillment of all the other statutory
requirement in other laws/Acts/Rules as applicable.

31 That the unit shall utilise the product only as cattle feed and not for any kind of
fertiliser purpose.

32 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its riglrt, as contained under section 27 (Z) of the Water Act and under

, section 2l(6) of the Air Act to review anyone or all the colditions imposed here in
above and to make such variation as it deemed fit for the purp:se of Air Act & Water
Act

33 That the grant of this Consent to Operate is issued from th€ environmental angle only,
and does not absolve the proiect proponent from the other statutory obligations
prescribed under an r other law or any other instrument in forr:e. The sole and complete
responsibility to co nply with the conditions laid down in all ottLer laws for the time-being
in force, rests with the i rdustry/ unit/ project proponent.
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ヘ Regional Office fodhpur
Rajas:han State Pollution Control Board
SPl‐ 1,Phase‐1,Basnilnd.Area,IOdhpur

Phone:0291‐2723225

Registered

File No  :   F(Tech〕/10dhpur(BhOpalgarhD/16■ 3(■)/2015‐2016/725-726
0rder No:   2019‐ 2020/1odhp■ r/8003

Unit Id : 72663
Date:   22/05/2019

34 That the grant of this consent to operate shalr not, in any way, adversery affect or
ieopardize the legal proceeding if any, instituted in the past or that could be instituted
againt you by the s'ate Board for violation of the provisions of the Act or the Rules made
thereunder.

This consent to oper:rte shar also be subject, besides the aforesaid specific conditions, tothe general conditions given in the enclosed Annexure. The project proponent will comply
with the provisions of the water Act and Air Act and to such other conditions as may, from
time to time , be sperified, by the st2te Board under the provisions of the aforesaid Act(s).
Please note that, non t ompliance of any of the above stated conditjons would tantamount to
revocation of consent lro operate and proiect proponent / occupier shall be liabre for legal
action under the relevant pt.ovisions ofthe said Act(s).

Yours Sincerely

Copy To:-

1 Master File.

Regional OflicerI Jodhpur ]

Regional Officer[ fodhpur ]

鼈
」
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Raiasth〔ιn state POllutiOn ControllBoard
Headquttet,4,Insitutbnd Area,Jhdana Doongi,Jdpur-302004

Pb“』輌叫郷%“
瀾酬證甘mm/To‖ Free Help‖ ne No

Rヽぬ CD6o■ 酬 RPCBl田 ヌ

I騰訛器 r"卿い
H"軋

Distrlct‐ Jodhpur

(Emai卜 madhuyic2C 08@gma‖ com)

Sub.: Revoca:ion of consent to operate under section 25 of the Water (prevention
and Control of Poltution) Act, 1974 & seclion 21 of the Air (prevention &
conkol of pollution) Act, lggl and directions for closure under section 33A of
the Wa:er (Prevention and Control of pollution) Act, 1974 and 31A of the Air
(Prever tion and Control of pollution) Act, 19g1.

Ref: (i). lnspeo ion canied out on 0206/2020.
(ii)show <ause notice for intendedieioc.tion of cro and intended directions ofclosur€ issued by R.O office, loat pui viOe fettl, O-"t"0 oaloolzOZO.(iii) your repty dated 2gtO6l2O2O.
(iv) lnspe:tion of the industry on 14t07t2020.
(v) Your t:tter dated 26/OB/2b20
(vi) show cause notice for intended revocation of consent to operate & intended. direclicns of ctosure issued vide r"tteiaaieo oiiidzozo.(vii) your repty dated 27t1OtZO2O.
(viii) lnspection of the industry on 1Sl1Ol2O2O.

I Whggal thg vvater (prevention and conkor of porution) Act, 1974 & Air (preventionand control of porution) Act, 1981 lne,einitt"r'J"i:Ji'to .. the ,Acts") 
have comeinto force in whole of the country, with effect 

-from 'Z:.00. 
t eZa & 16.05.19g1,respectively.

2. And whereas .he Acts have 
.been.enacted to provide for the prevention, control andabatement or water & air porution ano'toi 

-maintainirig- a;J-;ilffi li;wholesomenel;s of water & air.3 And whereas under the provisions of section 24 0f the water Act, no person shalrknowingry cause or permit any poisonous, noxiouroi poruti.g 
",,"ti"r,1!Giri.Ji^accordance wirh such standards as may be raid oown uy t'tre st-."r. e"iid,i;;i;i i.i;any stream or well or sewer or on land.

4. And whereas rrnder the provisions of section 25/26 0f the Act, no person sha, withoutthe previous c;onsent of the state Board establish o; t"l" 
"ny 

steps to estabrish, anyindustry, opeirrtion or proces_s or any treatment ano oisfosar system or any extensionor addition th€ reto, which is rikery to discharg. ."*"!.'; trade efnuent into a streamor we, or sew':r or on rand or bring into ,." Jny n"* ii ,tiereo outret io, in" oi.liil*"
:hi".Hin" 

or trad€ efftuent or begin to make iny new dlcnarge of sewage or trade
U 

9l.:.T1"-1.-1n!e1lfre provisions of secrion 21 of the Air Act, no person shail withoutprevrous consent of the state Board, estabrish or op"r"t" any ino,isitar'pia;Tffi;;pollution contror area. which is rikery io ."r." .ii poiiri',ii in environment.6 Ard_whereas underrhe prorisions.trsection-ii JtiiJ'i"'e.t, no person discharoe orc.ruse or pennir to be discharged the emission ot any'air p.ririJ"t'i"-'"r."".."ilirr"J
_ standards laic down bythe State Board. 

-- - vi sru qr

/. And whereas, the induslry is being operated in the nam,egtor"t iio,rra. i;#" after refened to .. .r!-& style of 
-M/s 

Raiasthan
no.1 1os/1 &1 1. )sD, viii"!"-Hinsod r"r,.ii-i-n"p.[.,f,]o,.ll,ir.,'Jofil}l^, 

?: "fi"r[i

ヽ、烙ク

町 bゴ晰:∝ l RPCtt Jodll四
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' Toll Free Helpllne No. : 18001800127 Ext.7

in the 
. 
manufacturing of Di-Calcium phosphate end the process is such that it

generated pollul,:d air and water.
8' And wh€r€as, :onsent to operat€ under Section 2st26 of the Water (prevention &

9gII9] IPollrrtion) Acr 1gi4 & section zrtzt otiie-au (prevention a controt Jf-o'utron) Act 1981 was granted vide retter dared 22ro5ho19 with varidity upto3o111.12023 witlr the conditions stipurated iher"in.'io, *"r" riabre to 
"orprv 

iritn in!
- conditions stipulated in consent letter.9 And.whereas compraints have been received regarding air and water poflution
, ^ ?ro9teT create,j by the industry.
10. And whereas, lndustrv was inspected by the Board,s officlals of Regionaloffice, Jodhprrr on ozrisrzozo.s;;;i;;;iy ili .Ioii.ne of comptaint receivedon Sampar! l,ortal and on the basis oi nln-llrpriances obseryed a show

;i,::i.*'':i,,H;:,TSi"#:TJ:1"*";lll,H[:urfu t";tli:
11'And whereas t'r verifv the induslry's- reply dared 2gro6t2o2o ana 2elo7l2o20 industrv

ilfl: Ji,iH#:', ::,,1ffi."T:il. :l^ 
I o R6'pi B:iliiii in u t oz, zo20 a nd ro u nd thai

monttoring. 'e not provided at Hot air generator for stack ;;;;;
" 

$,il'+ir'fii li.41.;r!ifl.$iil!'#'"'.''3'i",J:f: 
of water from tube we,,

normsprescribao,"..0,.,.*,^",i13lii"6i&""i;';Hil:,""Li::ii:",i:""'l*:ll"Jiil:

Rajasthan State Pollution Control Board
Headquart(■,4,Institutional Arca,Jhalana Doongn,Jaipur‐ 302004
Phone,ol ll‐ 5159699,5159604e‐ mail i mclnber‐ secretary@座)Cb.nic in

ParameGE
Open ｅ‐‐

ｂ

Ｗ Prescribed
located near
the 洵:,dSISn050ol

レ
ヽ

ン

fgtal Chromi

鵬ヾ鶏島職∬運l聰棚
ま
聯
遣拙酬 思孵l震乱聰 器

r楡
紫:聰 dぬ
“蹂,おr mOnに。nng were ndぉ und hsね‖ed at wa scrubber

l:1:眈:瑞叱まe wao generatOn nd mattaned
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Rajasthan State pollution Control Board
Headquarter, 4, Institutional Area, Jhalana oooruri iuip*-IOZOO+
Phone : 014 -5159699, 5159604 e-mait: member-secretarv@mcb.nic.in

Toll Free Helpline No. : 18001805127 Ext.7

15 And wherEas d'bove non- compliances and viorations have been viewed seriousry by theBoard.
16' And whereas the r.dustry has faired to comprv with the orovisions of Air & water Ac1s.17 And whereas, the state'Boaio;;t,;;;;#or'in'"'po*"r" conferred upon it underthe provisions of riection s3A of thl w"i"rlii"*"ii.n and contror of poilution) Act,'1974 & 31A of the Air (prevention..d b";i;';f poilution) Act, 1981 and forpedormance of its functions under the acts, Lsue iirections in writing to any person,

:I:"^1.^E:lv:utlrority and 9r9r., p"r.on, oin..r iiarirroritv shal be bound ro compty
. w[n such directions which includes the power to direct:-

ll IP-"_,=l!, ,,ohtbition or resutat'i.;'oi 
"ni 

ii-Jr"trv, oporation or process.ot srop.Page or rogulaflon of the supply of etectricity or water oi any otherservice.

.. Therelore, in o|der to.prevent pollution being caused by the industry to stop non-compliance of Air & wrter AcG and in ihe;Gr"ri 
"ip*p"ir"r 

offence being committed bythe industry, the state Board. hereby ,"ror". .ont"niio'o'p"r.t" granted vide retter underr.{erence and in exercise ot m" poi"" 
""ii"*irpl"-iil"o". section 33A of the water(Pr-evention and contr.r of poilution) nct, rsza cili oi ii'" ei,. (prevention and contror ofPollution) Act, 1981 anc for oerformance'ot tunctions 1.0", tn" Acts, hereby directs you to,forthwith, close dowr you.r industry fr,V" 

-'i"j"Jiir", 
Agrovet product, Khasrano.ll05./1&110S/2, Vit ase-Hinsori, rerislr--irropaiiliii,-district_ loanpur.It may be note(r that fairure of comprianclf ihele'directions, is a criminar offence,punishable with imprisc nment for a term which shal not be ress than one year and six monthbut which may extend ro six years and with fine under section 41(2) of the water Act & 39 ofthe Air Act.

.This 
bears the E pproval of the competent authority.

_sd._

(Rajesh Kumar Thakuria)

copy to:- GrouP lncharge-CD

1 . The District coflector, Jodhpur to, forthwith, secures crosure of industriar prant of Ut/sRarasthan Asr ovet product, Khasra no. r r osn cr r osn, riiri. ili;fri,' t=tr,,-Bhopalgarh, District- Jodhpur .
2. The Executive Engineer,^Jodhpur Vidhyut Vitran Nigam Limited, Jodhpur with thedirections under section !!(n) * the wlter a.i rsia a *a"iri,.ti* I;d;iil"Air Acr, '1981 'o, forthwth, disconnecl rhe suipiv or 

"r".tii.itlG'lra); A;i.".il""Asrovet produrr, Khasra-no.110s/1&1i05/r,-iiirage-Hingoii,''r;niiiLrri.Ji[1"n,
District- Jodhpur and confi rm compriance oi'tt 

"r" 
iir".tii., 

"l-l.l""iJ,iffi *^ fhereof is bindir g upon you under the said Act.
Jr Hegionar ffice-, Regionar ofrrcer, Rajasthan state porution contror Board, Jodhourto ensure coms'riance of the directioni p*r"o-uy in" st"t" e;.;i, "#i;#ti":,

Generator sets (if anvr-and su"n otn"i&rri;;ir'." as to affect comprete crosureof rhe indusrriar ftant Jna seno comprianil lJpJiiii in" Head office, by z,tozlzo2l .4. Master fite, Gro rp cD, Rajasthan sLi" pJrrjli tlntrot Board, Jaipur.

-.>s- 
-''
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Head Office (CD)
An..,o5y6q- g

Raiasthan State Pollution Control Board
(( Pqsc)

4, lnstitutional Area, lhalana Doongari, faipur-302 004
Phon e: 141-5159600 Fax: 014l-5159697

Registered

FileNo : F(Tech)/rodhpur(Bhopalgarh)/16L3(L)/2OlS-2o16/26L-263
Order No t 2O2L-2O22/CD/641t9

Date: 2U0Sl2O2t
Unit Id : 72663

M/s MIASTHAN AGRO VET PROITUCTS

462 Beniwalon Ki Dhani, Hingoli Tehsil:Bhopalgarh
Districtrodhpur

subf Consent to Operate und -.r section 25/26of the Water (Prevention t! Control of Pollution)
Act, 1974 and under section 2 (4) ofAir (Prevention & Control ofpoUution) Act, 19ti1.

Ref; Your application for consent tr) operate dated L7 /02/202L and subsequent correspondence.

Sir,

consent to operate unler the provisions of section zs/26 of rhe water (prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21of the Air (Prevention & Control of Pollution] Act, 1981, (hereinafter to be referred as the
Air Act) as amended to late and rules & the orders issued thereunder is hereby granted for
your MfASTHAN AGRo vET PRoDUCTS plant situated at Khasra No 110s/1 and 110s/z
Hingoli rehsil:Bhopalgarh t)istrictJodhpur, Rajasthan, subiect to the following ( onditions:-

l That this Consent to Oper ate is valid for a period fro mZ|/OS/Z0Z1, to 30/04/2026.

2 That this consent i; granted for manufacturing / producing following products / by
products or carryinil out the following activities or operation/processes or providing
following services wit}r :apacities given below.

Partiirular Type Quantity with Unit

DICALCIUM PHosPHA「 E Product 6,000.00 ToN/ANNUM

That this consent to operate is for existing
to establish/operate i; required to be taken
process or change in capacity or change in fuel.

That the quantity ( f effluent generation
effluent shall be as unde .:

plant, process & capacity and separate consent
for any addition / modification / alteration in

along with mode of disposal for the treated

Page 1 of 6



Head Office (CD)

Raiasthan State Pollution Control Board
4, Institutio nal Area, fhalana Doongari, faipur-302 004

Phor e: 141-5159600 Fax: 014l-5159697

Reg:stered

File No  :   F(Tech)/10dhpur(I:hOpalgarh〕 /1613(1)/2015・ 2016/261‐263

0rder No:  2021‐ 2022/CD/6489
Date:   2■/05/2021

unit ld :   72663

Type of effluent Max.emuent
generation

(KLD〕

Recycled Qty

of Effluent

(KLD〕

Disposed Qty of effluent
(KLD)and mode of disposal

Domestic Sewage 1000 NIL 1000

Septic Tank and Soakpit

Trade Effluent 8000 8000 NII,

Ileuse in Process

That the sources t f air emmissions along with pollution co:rtrol measures and the

emission standards for t re prescribed parameters shall be as under:

Sources of Air Emr rissions Pollution Control
Measures

Prescribed

Parameter Standard

One briquette fires Hot {ir
Generator( 0.5TPH)

ADEQUATE STACK
HEIGHT,Bag Filter

Particulate

Matter
150 mg/ Nm3

one D.G. sET( 2sKVA) ACOUSTIC ENCLOSURE

,ADEQUATE STACK
HE:GHT

Reaction vessels ADEQUATE STACK

HEIGHT,M′ ET

SCRUBBER

Particulate

Mattel

Acid Mist

150 mg/Nm3

50 mg/Nm3

That the RAJASTHAII AGRO VET PRODUCTS plant will compl). with the standards as

prescribed vide MO lF notification No. GSR 826(E) dated 1t,th November, 2009 with
respect to National Ambient Air Quality Standards.
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Head Office (CD)

Rajasthan State Pollution Control Board
4, Institutio 1al Area, fhalana Doongari, faipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

Registered

File No  :   F(Tech〕/10dhpur(B hOpalgarh〕 /1613(1〕/2015‐ 2016/261‐263

0rder No:  2021‐ 2022/CD/6489
Date:   21/05/2021

Unit id

7

: 72663

That the consent t,) operate is valid for the production of Di Calcium Phosphate

upto 6000 MTPA onLy, The industry has to seek fresh consent to establish/operate
for any change in product/by product/process/service/activity and any
modification /alteration.
That the total capitrl investment of the unit as per the C.A certificate submitted is
Rs.156.00 Lacs which includes the cost of land, building and plant & machinery. In
case of any incre; se in total capital investment additional fee as per the fee
notification dated26/( 5/2OL6 shall be required to be deposited,
That industry sh,lll not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notilication
dafed 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

10 That the total wirter requirement of the industry shall not exceed 11.5 KLD
(Domestic use -1,5 I(LD and Industrial use- 10,O0 KLD) and same shall be sourced
from tanker supply/ gr ound water(3.5 KLD) and recycled water(8.0 KLD),

11 That neither any ground water will be abstracted nor any ground water
abstraction structur€ shall be constructed without obtaining prior permission from
the Central Ground WaterAuthority (CGWA).

12 That the industry shall submit copy of NOC frorn CGWA for the abstraction of
ground water upto 11. ;0 KLD as soon as it is received.

13 That the trade (.muent(8.00 KlD)generated from the process shall be treated
through Emuent Treatment Plant (ETP) of adequate capacity upto the norms and
shall be completely rerrsed in the process,

14 That in no case, the trade emuent generated from the process shall be utilized for
any otier purpose witllin or outside the premises.
That the domestir: emuent generated(1.0 KLD) shall be disposed off through
scientifically designed septik tank followed by soak pit.
That the indu:;try shall not discharge treated/untreated effluent
(industrial/domestic) inside and/or outside the premises in any case.

17 That the industry shall maintain zero liquid discharge status inside as well as
outside the premises all the time.

18 That the industry shall provide and maintain metering arrangement for measuring
ground water abstracted, water used for different purposes and for measuring of
emuent generated, tre tted and reused. The daily log book shall be maintained.

19 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
and maintained for car'rying of liquids.

15

16
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Head Office (CD)

Raiasthan State Pollution Control Board
4, tnstitutional Area, fhalana Doongari, Jaipur-302 004

Phone: 141-5159500 Fax: 0L4l-5159697

Registered

F■ e No  :   F〔 Tech〕 /JOdhpur(IIhOpalgarh〕 /1613(1〕/2015‐ 2016/261‐263

0rder No:   2021‐ 2022/CD/6439
Date:   21/05/2021

Unit ld : 72663

20 That the industry r;hall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

21 That the industry shall not use pet coke/furnace oil in anv process/service/utility
in compliance to lhe order dated 17/11/2017of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Ralasthan.

ZZ That the industry ;hall maintain stack of required adequate height (not less than
ll meters from grornd levelJ and adequate pollution control measures at briquette
fired Hot Air Gen(lrator (0.5 TPH) and reaction vessels to achieve the norms as

mentioned at condition no.5.
23 That the industry shall maintain safe and adequate infrastructure facilities for

stack emission monitoring at the stacks of hot air generator and reaction vessels.
24 That the industry shall maintain stack of adequate height and requisite acoustic

enclosures with thr: D.G. Set of 25 KVA, as per standards prescribed under the
Environment (Protection) Act,1986 and the Air Act,1981.

25 That the industry ;hall provide dyke wall with the provision of lime around acid
storage area and acoustic enclosure at the DG set of 25KVA within 45 days from
issuance of this consent failing which the bank guarantee of Rs 10,000/- shall be
forfieted without any further notice .

26 That industry shall not install any other sources of Air pollution/ Water pollution
without obtaining prio r Consent to Operate from the State Board.

27 Th?t effective control measures shall be provided to control fugitive emissions
during processing, tra)rsportation, packing etc.

28 The pro,ect proponent shall ensure proper channelization of the fugitive emissions
from the various activities / processes or provide adequate control systems for the
same. These arran.;ements shall be maintained in good conditions and operated
properly so as to preserve clean and safe environment in and around the premises
ofthe unit.

29 That the power supply of the production shall be so interlocked with the Air &
water pollution control equipment's, so that in case of non functioning of the
pollution control equil)ment the production process stops automatically.

30 That the industry shall carryout effluent sampling and ambient air quality/stack
emission/process enrission monitoring as the case may be and submit half-yearly
analysis report f 'om laboratory recognized by Ministry of Environment &
Forests(MoEF), Government of India/Raiasthan State po ution Control Board.

Page 4 of6



Head Office [CD)

Raiasthan State Pollution Control Board
4, Institutional Area, lhalana Doongari, faipur-302 004

Phone: 141-5159500 Fax: 014l-5159697

Registered

File No  :   F〔 Tech)/10dhpur(11hOpalgarh〕 /1613(1〕/2015‐ 2016/261‐263

0rder No:  2021・ 2022/CD/6439
Date:   2■/05/2021

Unit ld : 72663

31 That the industry ;hall comply with the provisions of the Manufacture, Storage &
Import of Hazard(,us Chemical Rules, 1989and Hazardous Waste (Management,
Handling & Transt oundary Movement) Rules, 2016and Public Liability lnsurance
Act,1991, whichever is applicable.

32 That the lndustry shall develop plantation in 33o/o of total plot area to maintain air
quality around the Ind rstry and maintain good housekeeping in the premises.

33 That industry shall undertake suitable measures for rain water harvesting for
artifi cial recharge of glound water,

34 That emission/efflu,.nts found to be discharged in excess of the standards' prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.

35 That any incorrec: information submitted in the consent application form or
declaration shall mrke the industry liable for legal action under section 42 of the
Water Act and under section 38 ofthe Air Act.

36 That this consent is valid subiect to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

37 That the industry r;hall comply with all the conditions of consent to operate order
no . ZOL9-2O2O / fodht)ur/8003 dated ZZ.S.ZOI9.

38 That the industry shall comply with all the conditions imposed in this consent to
operate, failing wh ch the bank guarantee of Rs. 75,000/- shall be forfeited

without any furthel notice.
39 That industry shall furnish half yearly compliance report of consent conditions to

this office as well as Regional Office, |odhpur.
40 That, not withstandi rg anything provided hereinabove, the state Board shall have power

and reserves its riglLt, as contained under section z7(z) of the water Act and under
section 21(6) of tl.e Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpOse of Air Act & water
Act

41 That the grant of ttis Consent to Operate is issued from the environmental angie only,
and does not ab;olve the project proponent from the ather statutory obligations
prescribed under an', other law or any other instrument in forr;e. The sole and complete
responsibility to colnply with the conditions laid down in all other laws for the time-being
in force, rests with the i rdustry/ unit/ project proponenL

42 That the grant of this consent to operate shall not, in any way, adversely affect or
jeopardize the legal proceeding if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.
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Head Office (CD)

Rajaslhan State Pollution Control Board
4, Institutional Area, fhalana Doongari, Iaipur-302 004

Phor e: 141-5159600 Fax: 0141-5759697

Reglstered

File No : F(Tech)/fodhpur(Ithopalgarh)/16,.3(t)/2OtS-2o16/z6L-z6s
OrderNo: ZOZL-ZOZZ/CD/6439

unit Id : 72663 
Date: zt/oslzozl

This Consent to OperaLe shall also be subject, besides the aforesaid specific conditions, to
the general conditions liven in the enclosed Annexure. The project proponent will comply

with the provisions of tlre Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act[s).

Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent t,) Operate and project proponent / occupier shall be liable for legal

action under the relevant pr rvisions ofthe said Act(sJ.

This bears the appr rval of the competent authority.

Yours Sincerely

croup InchargeI CD ]
(A): Copy To:-

1 Regional Otficer, Regional Office, Rajasthan State Pollution Control Board, Jrdhpur to ensure the
compliance.

2 Nlaster Flle.

Group tnchargeI CD ]
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俯
F.Tech/CD/(CD-648/RPCB, SPL-I

Mis Rajasthan Agrovet Product

Khasra Nc 1105/1 and 11A!t12,

NearMllage Hingoli, Tehsil Bhopalgarh

Oistrict- JodhPur.

Date:21tOSl2O21

Subi Revocation of directior of-closure issued under sand Control of Pollutk
of porution) e"t, r sei') 

e"',' sio';."ffi;: ffi':i,;:ffi*:,ffitffi"3:1il,
Ref' (i) This office retter no'. i:'Tech(cD-64gyRpcB/cD/6'r6 

dated 15t02t2021 .(ii) Apptication for const:nt to operate Oi"i"O\iii,rorr.
Sir,

With reference to abr
Air and water pollution ,no ,t'"' 

subseguent to the submission made by you for control of
Jodhpur,rhed,il;;;;.; j,?ffi:'Ai,"*:;l["il:#T;::l;ry*i]f 

#Tij(Prevention and conbor of ptilrution) n"t, rsia ,rd I5.,,on ,ro of the Air (prevention anciconhol of poilution) Act, 198 rvide order no. zoiini-ziizcorc489 dated 21r05t2021 ror themanufacturing of Di- calciun phosphate upto 6000;TpA. Therefore, rhe direction of,osure issued under section 33A oi water 1'er"*ntion-*d control of pofiution) Act, 1974
i#d;ry : ffiil;fl;::1 "'"'i"' "1 i""*i'"i'.r,,tion) Acr, 1 sB 1 vide ietre,. oateo

This bears the approvai of the competent authority.

Yours sincerely

.-.2 ,...i

conu. '-iIJ?3Ll,,"-Pv (0 the.following 
for jnform ation and necessary action:-

2 -,otrH Colleclor, Jodhp.rr.

,/$,;",',ltJ;f*r#:;', 
JWNL, Jodhpur with the advice to restore the erectricitv

, p::3:f'-:T;er, Ralas han state Pollution control Board Jodhpur to de-deai the

' rviasierF,re, 
iD ceri, RSpcB, Jaipur.

ノ ′
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' Report No. : ,ce Flnrl n'Port
Report On : o!/ol/tot 2
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ffimf,ffi#;gffiffi1*ur*$*tr:fiffi
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Signed This on ostozrioii
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FORM‐ X
秘 、JASTHAN STATE POLLUT10N CONTROL BOARD
REPoRT OF THE STATE BOARD ANALYST

Report No. : z9o
Repon On : OEI Oztz.Oz:l

Scc Rule・ 101
Filta:Report

I hereby certis &at I Mrl erh KuDqr srngh, statc Board Anaryst duly appointed under rub Sectron(2) ofsection 29 of the Air 0'reventon & a;;;i;fi;i"t'r""i no, r98r rr,ceived on rhe 0zt02noz2

$T*',iJffi iEi-;"Ji?'Ji'J;x'ii..lgilT,'ffi ;il',ff f i*fu h"litLtti+l;"f;l:!{i,Khasra No 1r05/r snd ttostz ,.c1o- rir"jiii'r"'r,iirl'ffiurgrrl, , Distrrct- Jodhpur coilecredfrom Reactlon vessel stsck attsched ivlrh sc"rubuci 
-cottri"o 

on 2ll|ltz[zz. The sample was in acondition fit for analysis as reponed below :-

I further certi$ that I have analyzed the aforemcntioned sample on o3to2l2o22 rnd declare the result of theanalysis to bc as bclow i

Particulate M rtter mg/Nm3

Acid Mist mgNMs
The condition oTEEGiis.l,
Signed This On ozto2t2or z

BOA
Raiasth8n Statc P()llution COntrol Board

RegionJ O価 ce Jodhpur

SPレ1,Phase‐I,Basni lnd.Area,Jodbpur

Phone:0291‐2723225
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